NTEM NO. 2 COURT NO. 3 SECTION | VB

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

A NCS. 3-4 IN
Petition(s) for Special Leave to Appeal (Civil) No(s).11628/2004

BALWANT SINCH (D) BY LRS.
Petitioner(s)

VERSUS

JOG NDER KAUR & ORS.
Respondent ( s)

(For stay of warrant of possession and exenption fromfiling OT. Wth office report)

Date: 27/06/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE D.M DHARMADHI KARI
HON BLE MR JUSTICE S.H KAPAD A
(Vacati on Bench)

Ranmesh K. Haritash, Adv.
Anil K. Sharnma, Adv.

Kai | ash Chand, Adv.

|.D. Tyagi, Adv.

For Petitioner(s) Dr
M.
Dr.
M

For Respondent(s) M. N.M Popli, Adv. for
For RR 1-4,6-7 Ms. B. Suni ta Rao, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

The application for stay is opposed by the counsel for the contesting

respondents. The contesting respondent s are directed to file their count er

affidavit.

Put up after two weeks.

(J.S. Rawat) (Vijay Agg
arwal )
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